
eFIR No. 24510/2019
State  Vs. Manoj
U/s 379/411/34 IPC
PS Prashant Vihar

27.04.2021
Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video
conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.
256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued
by Hon’ble High Court of Delhi only urgent cases are being taken up through
VC and other matters listed are being adjourned en-bloc. 

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to
accused Manoj.

Present: Sh. Vikas Jangra, Ld. APP for the State through VC.
Sh. R.L Saini, Ld. Legal Aid Counsel for accused/applicant.

Heard. Perused.

Perusal  of record reveals  that  the applicant/accused Manoj

has  already  been  acquitted  from  this  present  case  vide  order  dated

01.04.2021. 

 In view of the above, present application is infructuous and

accordingly same is dismissed.

 Copy of this order be sent to applicant through electronic mode.

Copy of the order be uploaded on Delhi District Court Website. 

Copy of order be also sent to the E-mail of Jail Superintendent.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/27.04.2021



FIR No. 191/2021
State  Vs. Parveen @ Rupesh
U/s 25/54/59 Arms Act
PS Prashant Vihar

27.04.2021
Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued

by Hon’ble High Court of Delhi only urgent cases are being taken up through

VC and other matters listed are being adjourned en-bloc. 

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to
accused  Parveen @ Rupesh. 

Present: Sh. Vikas Jangra, Ld. APP for the State through VC.

Sh. Madan Kumar Jha, Ld.  Counsel for accused/applicant.

Heard. Perused.

Ld.  Counsel  for  accused  submits  that  accused  is  in  JC  since

15/04/2021 and false case has been planted against the accused.

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  Reply of IO also perused.

Perusal of IO's reply reflects that the case property has already

been recovered. The accused has already spent considerable time in judicial

custody. Further, a perusal of the SCRB report reflects that the accused has

no  other  previous  involvement.  No  fruitful  purpose  would  be  served  by

keeping  the  accused  in  JC.  Therefore,  accused  Parveen  @  Rupesh is

admitted to bail on furnishing bail bond in the sum of Rs. 15,000/-  with one

surety of like amount subject to the following conditions:-



-2-

1. that  accused  shall  appear  on  each  and  every  date  as  and  when

called upon.

2. that accused shall not tamper with the evidence in any manner.

3. that  in  case  of  change  of  his  residential  address,  accused  shall

intimate the Court about the same.

Order dasti.

 Copy of this order be sent to applicant through electronic mode.

Copy of the order be uploaded on Delhi District Court Website. 

Copy of order be also sent to the E-mail of Jail Superintendent.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/27.04.2021



FIR No. 76/2021
State  Vs Vinay Mehta
U/s 174A IPC
PS Prashant Vihar

27.04.2021

Due to spread of Corona Virus (COVID-19) the proceedings of
present  case  is  being  conducted  from  camp  office  through  video
conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.
256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi.
 Further, in view of the office order no.2/R/RG/DHC/2021 issued
by Hon’ble High Court of Delhi only urgent cases are being taken up through
VC and other matters listed are being adjourned en-bloc. 

This is an application seeking urgent directions on account
of  accused  Sh.  Vinay  Mehta  absconding  from  judicial  custody  from
Mandoli Jail in FIR No. 76/2021.

Present: Sh. Vikas Jangra, Ld. APP for the State through VC.

  Ld.  Counsel for the applicant states that the accused in the

aforementioned  case  had  been  granted  bail  in  complaint  case  CC  No.

556/1/13, 594/1/13, 597/1/13 & 603/1/13, 602/1/13 & 557/1/13,601/1/13

&  558/1/13.  However,  the  accused  has  been  released  in  the

aforementioned  FIR  from  the  judicial  custody.

Perusal  of the record shows that a clarification/rectification

order has already been passed in this regard vide order dated 23.04.2021.

On specific enquiry, Ld counsel for the complainant submits that he’s not

aware  of  this  order,  however  wishes  to  challenge  the  same.

Be  that  as  it  may,  the  liberty  of  the  accused  cannot  be

subjugated to such hyper technicalities. It has already been clarified in the

rectification order that bail order in the complaint case is to be treated as

bail in the subject matter FIR. There is no gainsaying that the court would

not have resorted to a detailed reasoned order while disposing of the bail

application in a bailable offecnce and the merits of the application and

factual appreciation was done on the factum of arrest in the afore cited

FIR.
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This being the case, I don’t find any merits in the application. The

application accordingly stands dismissed.

 Copy of this order be sent to applicant through electronic mode.

Copy of the order be uploaded on Delhi District Court Website. 

Copy of order be also sent to the E-mail of Jail Superintendent.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/27.04.2021



FIR No. 01797/2020
PS Prashant Vihar
State Vs. Pardeep

27.04.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued

by Hon’ble High Court of Delhi only urgent cases are being taken up through

VC and other matters listed are being adjourned en-bloc. 

Present: Sh. Vikas Jangra, Ld. APP for the State.

 None. 

  Bail  bond  verification  report  received  from  ASI  Dhirendra

Kumar. Surety found to be sound, address stands verified. Accordingly, bail

bond  and  surety  bond  is  accepted.  Release  warrants  be  prepared

immediately. 

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/27.04.2021



eFIR No. 033621/2020
PS Prashant Vihar
State Vs. Pardeep @ Boby

27.04.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued

by Hon’ble High Court of Delhi only urgent cases are being taken up through

VC and other matters listed are being adjourned en-bloc. 

Present: Sh. Vikas Jangra, Ld. APP for the State.

 None. 

  Bail bond verification report received from ASI Satbir Singh,

wherein it has been stated that BB could not be verified on account of

ongoing pandemic and also that the surety resides in UP. Such being the

case, the bail  bonds furnished by the applicant are hereby accepted till

further orders. In the meantime, let fresh verification report be called for

30-05-2021. Bail bond and surety bond is accepted. Release warrants be

prepared immediately. 

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/27.04.2021
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